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| {Notice is hereby given that the National Company Law Tribunal has ordered the commencement

ceme o SPaplicAnnotneement o g
{linder Regulation 6 of the Insolvency and Bankrupicy Board of India- | =
L (Insolvency Resoltion Process for Corporate Persons) Regulations, 2016) :
FOR THE ATTENTION OF THE CREDITORS OF M/S; VENKAT ESTATES PRIVATE LIMITED.
RELEVANT PARTICULARS
1. |Name of corporate debtor M/S. VENKAT ESTATES PRIVATE LIMITED
7. | Date of incorporation of corporate debtor 11.06.2008

3. | Authority under which corporate debtoris | ROC - Bangalore - Karnataka

incorporated/registered .

4. | Corporate Identity No./Limited Liabifity CIN: U-70101-KA2008-PTC-046742
~ |ldentification No.of corporate debtor

5. | Address of the registered office and principal (F;Iatho.ZAM,nS‘" FktJor,V%ajlni aﬁdh?? Bl%ck,o
i arden Apartments, Vittal Mallya Road, Opp.
i _{U.B City, Bangalore, Karnataka-560 001.

6. | Insolvency commencement date in 04.06.2025 (See Note :01)
respect of corporate debtor ,
7. | Estimated date of closure of insolvency 08.12.2025 (See Note :01)
resolution process .

8. | Name and registration number of the in Raghunathan Krishnasamy
solvency professional acting as interim IBBI Registration No:
resolution professional IBBI/IPA-002/IP-N00419/2017-18/11200
9. | Address and e-mail of the interim resolt.mon Address:90/180, Second Main Kariyanapalaya,
professional, as registered with the Board St. Thomas Town Post Bangalore, Karnataka
560 084.
Email: cmaraghu@gmail.com
10, | Address and e-mail o be used for Address:Raghu & Associates,8-212, Second

* | correspondence with the interim ; )
Floor, South Block Manipal Centre, Dickenson

resolution professional
Road,Bangalore, Kamataka 560 042
_ Email: veplcirp2025@gamail.com
11. | Last date for submission of claims 24.06.2025

12| Classes of creditors, if any, under clause (b) of | Name the classes
sub-section (6A) of section 21,ascertained Not Applicable

by the interim resolution professional

13. | Names of Insolvency Professionals identified 1

to act as authorised representative of . 98

creditors in a class (Three names for each use)

3 .,
Not Applicable

14. %ﬁg ge{exanthortrrr‘\s 'ant(ij " Web link for relevent forms may be down loaded
(b) Details of authorized representatives from ibbi.gov.in
are avsiable s sty no. 13 Physical Address: Not Applicable

Note 01: :

The Hon'ble NCLT Bengaluru Bench Order dated 04.06.2025 was uploaded on 10.06.2025and all
the CIRP operational requirements considered as starting date as 10.06.2025.

of a corporate insolvency resolution process of the M/S. VENKAT ESTATES PRIVATE
LIMITED (Corporate Debtor) on 04/06/2025 as ICD. [Insolvency Commencement Date].
The creditors of M/S. VENKAT ESTATES PRIVATE LIMITED (Corporate Debtor),
are hereby called upon to submit their claims with proof on or before 24.06.2025 to the Office of
IRP at the address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by postor by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class [specify class ] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Raghunathan Krishnasamy IRP [Interim Resolution Professional]
Registration No: IBBI/IPA-002/IP-N00419/2017-18/11200
Date: 12.06.2025.

Place: Bangalore.
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